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tion of the Wage Board’s recommenda-
tions has commenced in 285 -collieries
accounting for nearly 82% of the work-
men,

(b) Efforts to secure implementation
in the remaining collieries, through
persuasion and advice, continue to be
made.

(c) and (d). The wage rates and ser-
vice conditions of the colliery workers,
prior to the appointment of the Wage
Board in 1962, were based on the
Majumdar award.

WELFARE CEss FOR IRON ORE MINE
WORKERS

*645. SHRI BABURAO PATEL :
Will tho Minister of LABOUR AND
REHABILITATION be pleased to
state :

(a) whether it is a fact that over
Rs. 250 lakhs have been collected as
welfare cess since 1963 for the welfare
of 60,000 Iron Ore Mine workers in
several States;

(b) whether out of the above amount,
only Rs. 53 lakhs has been wused as
actual welfare of the workers and the
rest of the amount is lying unutilized;

(c) whether the mine workers are
denied relief because the above fund is
coatrolled by the Central Government;

(d) when Government propose to
release the funds for the purpose for
which they were collected; and

(e) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI S. C. JAMIR): (a) The total
amount of cess collected from 1-10-63
(the date of inception of the Fund) to
31-3-67 was Rs. 168.93 lakhs and the
expected income during 1967-68 s
Rs. 65.30 lakhs.

(b) The expenditure up to 31-3-67 is
Rs. 21.71 lakhs and during 1967-68 the
expenditure is expected to be Rs. 25.29
lakhs,
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(¢) No.

(d) Various Welfare Schemes for the
Iron Ore Mine Workers are in hand and
efforts are being made to utilise the
funds for the betterment of the miners.

(e) Does not arise.
ELECTION APPEALS IN SUPREME COURT

*646. SHRI SHRI CHAND GOEL :
Will the Minister of LAW be pleased
to state :

(a) whether Government are con-
sidering to appoint some ad hoc judges
in the Supreme Court Bench to dispose
of the election appeals; and

(b) the number of election appeals
pending in the Supreme Court at pre-
sent ?

THE MINISTER OF LAW (SHRI
GOVINDA MENON): (a) No, Sir,

(b) 61.
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